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:w..zga of 1996

s

Date _oﬁQrﬂerx 18.‘9.95.

Present: Han‘ble Mr.a‘ustice A.K.Chatterjee,\ficenﬁhaimam h
 Hon'ble Kz, M.S, Mukherj ee,aamnistrauve Member,

 IavRms SHARMA
nVSb'

'UNIOR OF INDIA & ORS,

' . - For the patitionara Mr .. B unS'GO’m“‘Q}ia
&; o _ For the m«pmﬁentq Mr,P,Che tt&rjee.Cwnsel
- : C '

Both sides are pre‘s@nt. ,

. Haaring the ld.counsel for both the prartie,s and
on pemsa-l ‘0f the application along with its *mclosures,
we consider it appropriate to pass an mmrim

| oxder diriscting
the stay of eviction proceedings against ‘the getitiomr in
respect of the qmarter in hisz occupaticn J mhl further‘*’
ordex.

M.A, ‘i‘s aacardiéngly disposad c:f.'

-Let a Plain Copy of this Order be glven o both|sides, -

.(&i..s;tdxﬁ;he_rjeé)» S (A‘K Chatterjes)
‘Member(A) - S vm.-anés.man.




